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IN THE SUPREME COURT OF INDIA
Civil Original Jurisdiction

WRIT PETITION (CIVIL) No. 836 of 2020

IN THE MATTER OF:

ASHWINI KUMAR UPADHYAY ...PETITIONER
AND

UNION OF INDIA AND ORS. ..RESPONDENTS

STATUS REPORT ON BEHALF OF MINISTRY OF MINORITY AFFAIRS
(RESPONDENT NO.3)

I, Indevar Pandey, S/ o Shri Suresh Pandey, aged 58 years, having office at Ministry of

Minority Affairs, New Delhi - 110003 do hereby solemnly affirm as under:

1. I am the Secretary, Ministry of Minority Affairs (Respondent No.3 herein) and as
such I am well conversant with the facts of the case and competent to swear this

affidavit.

2. In the WP (C) No.836/2020 Section 2 (f) of the NCMEI Act 2004 has been challenged




2
State level. Further another WP(C) No. 446/2022 has also been filed before the
Hon'ble Supreme Court wherein Section 2 (c) of the NCM Act 1992 has been
challenged and it has been prayed to define 'minority' and lay down guideline for
identification of minorities at district level. The hon'ble Supreme Court has tagged

both the Writ Petitions (Civil) matters, as per order dated 08.08.2022 in the case titled

Devkinandan Thakur ji vs. Uol [WP(C ) No. 446/2022].

. That the Central Government has already held meetings with the State Governments
of Nagaland, Punjab, Meghalaya, Mizor n, Arunachal Pradesh, Himachal Pradesh,
Haryana and Uttar Pradesh, UTs of Jammu & Kashmir and Ladakh with inputs
ﬁom the Ministry of Home Affairs, D/o Legal Affairs- Ministry of Law & Justice,
D/ o Higher Education- Ministry of Education, National Commission for Minorities
and National Commission for Minority Educational Institutions. The said Stg;;lte
Governments/Union Territories and Stakeholders requested for some more time as
’;hey needed to have wider consultations Witfl all .the stakeholders before they form
their considered opinion in the matter considering the far reaching implications of

the issue involved.

. That the State Governments were requested that in view of the pendency of these
matter, they should expeditiously undertake the exercise with stakeholders in this

regard so as to ensure that the views of the State Government are finalized and

conveyed to the Ministry of Minority Affairs at the earliest.




S furnished their comments/views.

6. That since the comments/views of the State Government of Nagaland, Arunachal
Pradesh and UT of J & K in the matter have not been received as on date. A
reminder was sent to these States requesting them to furnish their comments/views.
Further, comments of States of Himachal Pradesh, Haryana and Uttar Pradesh are

also awaited. In these States, the issue may have wider ramifications.

7. That the Ministry proposes to hold meetings in the ensuing weeks with the
remaining State Governments/Union territories in order to have their views in the
matter also.

8. That in view of the position stated above, it is humbly submitted that this Hon'ble
Court may kindly consider to defer the “earing and allow more time for holding
meetings with other State Governments/Union Territories, and also to enable the
State Governments/ Union Territories and stakeholders with whom the consu]tati;ve
meetings have already been held, to finalise their considered views in the matter.

=R USd / Indevar Pandey
wfert / Secrstary

s T T S o F PONENT

11 | o<, »
PL Deendayal Antyodaya Bhawa
%Wa;ﬂa\w it O, 1 Reen-110003

VERIFIC ATIUOI e Lodn! Road. Rew Delh+110003

ew Delhi on this 29t day of August 2022 that the contents of the above

rtioned Affidavit are true and correct to the best of my knowledge and belief and

no part of it is false and nothing material xas been concealed thereinE

DEPONENT

=A% G317 / Indevar Pandey
Wi { Gecretary
. 7} HTeTa J Minisry of Menoeity Affaire
4 =t o, mmﬂuw

11th Floor, Pt, Dssndayal An
BERHFIED $HA YHE SONTENFS EXRLAINED 30 ]/aB)gJOR um;m‘,m
DEPONENT EXECUTANT WHO IS SEEMFD PERZ‘;‘S’)N RAJENDRA KUMAR
UNDERSTAND &AFFIRNED DEPOSED BEF NOTARY, DELHI- R-5
DELH ON. ;m . ..lNDE FoBy GOVERNMENT OF IIG%?A "*\/
@»&Fﬂ}e EX:CUTANT! d T wuo SUPREME COURT OF INDIA

Slones N MY PR*'-'.::n._:.. COMPOUND, NEW DELH]I v

Register Pg./Sl. No...
m;owass'.euzummemsaicw Mobile No.. 8809446554 ?AUG 2022



